Ery) Petitions Presented

[ Secretary )

I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Thursday, the 19th
December, 1968, adopted the follow-
ing motion in regard to the presenta-
tion of the Report of the Joint
Committee of the Houses on the
Monopolies and Restrictive Trade
Practices Bill, 1967 :--

“That the time appointed for
the presentation of the Report of the
Joint Committee of the houses on
the Bill to provide that the operation
of the economic system does not
result in the concentration of
cconomic power to the common
detriment, for the control of mono-
polies, for the prohibitition of mono-
polistic and restrictive trade practices
and for matters connected therewith
or incidental thercto, be further
extended upto the last day of the
second week of the 67th (Fcbruary-
March 1969) Session of the Rajya
Sabha.”

(i)

PUBLIC ACCOUNTS COMMITTEE

and Thirty-eighth Reports.

-SHRI DATTATRAYA KUNTE (Kolaba):
1'beg to present the following reports of the
‘Public Accounts Committee :

(1) Thirty-fifth Report on action taken
by Government on the recommenda-
tions of Committee contained in their
Sixth and Thirtcenth Reports relating
10 Posts and Telegraphs Accounts.

Thirty-eighth Report on action taken
by Government on the recommenda-
tions of the Committee contained in
their Seventiecth Report (Third Lok
Sabha) on Paragraph 10 of Audit
Report (Defence Services 1966-
Manufacture of Engines.

12.30 hrs.

PETITIONS Re. : DEVELOPMENT OF
KUTCH AND BIMALGAR-
TALCHER RAIL LINK.
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SHRI S. KUNDU (Balasore) : Sir, [
beg to present a petition signed by Shri
H. K. Sahu, Secretary, Railway Users’
Committee, Rourkela and more than 11,000
other citizens, demanding the construc-
tion of Bimlagarh-Talcher rail link and a
rail coach to be provided from Rourkela
to Puri.

12-30% hrs.

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES BILL

Appointment of Memb

Committee

s to Joint

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDY) : 1 beg to move :

“That Shri P. K. Vasudevan Nair,
Member of Lok Sabha be appointed
to the Joint Committee of the Houses
on the Monopolies and Restrictive
Trade Practices Bill. 1967 in the
vacancy caused by the resignation
of Shri Indrajit Gupta with effect
from the 13th December, 1968."

MR. SPEAKER : The question is :

“That Shri P, K. Vasudevan Nair,
Member of Lok Sabha be appointed
to the Joint Committee of the House
on the Monopolies and Restrictive
Trade Parctices Bill, 1967 in the
vacancy caused by the resignation of
Shri Indrajit Gupta with effect from
the 13th December, 1968.”

The motion was adopted

12,31 hrs.
BUSINESS OF THE HOUSE

SEVERAL HON MEMBERS rase.
MR. SPEAKER : The last discussion
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which we have put down today about Cal-
cutta will be postpoed to the next session.
Now, I will hear one by one.
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MR. SPEAKER : This was brought to
my notice at 10.45. I am told this happen-
ed 10 days ago. I tried to convince them
that after 10 days, this should not be rais-
ed in the House. But I could not convi-
nce them. Then 1 thought, he is a  simple
member and he may bring it to the notice
of the House.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : It is a very serious matter.

MR. SPEAKER : Government will take
note of it. If anything can be done, they
will certainly take note of it.

SHRI J. M. BISWAS (Bankaura) : The
Home Minister can throw some light on it.

MR. SPEAKER : How can hc now ?
1 myself came to know of it only at 10-45.

SHRI ATAL BIHARI VAJPAYEE
(Balrmpur) : Let him piomise he will look
into it. The Minister of Home Affairs
(Shri Y. B. Chavan) : T will look into it.

THE MINISTER OF PARLIAMEN-
TARY AFEAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
1t should pot be attributed to the: Congr-
ess. (Interruption). How can it be attriuted

o the'Congress ?
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MR. SPEAKER : Two or three hon.
members came to me and said that  they
wanted to represeat something and today is
the last day of the session. I also thought
that today is the last day, but those points
cannot be answered by the Ministers, beca—
use they must be given some notice to coll-
cct information. Therefore, I do not expe-
ct the ministers to give any information
now. But if there are some important ma-
tters, 1 will fix up sometime after the non-
official work is over, half an hour or some-
thing like that, when they can be raised. I
hope the Minister of Parliamentary Affairs
and one or two other ministers will be

here.
SHRI RANGA (Srikakulam) Let
them putitin writing and give it to the

ministers.

MR. SPEAKER: Whatever they want to
do irrcgularly, I am trying to regularise it.
(Interruptions).

Papcrs were being laid and Members
were shouting . . . . (Interruptions). When
[ am myself trying to accommodatc you,
why should you make this noise
(Interruption).

it qAtaaTe wielt (9zA1) - emer
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MR. SPEAKER : Instead of shouting,
could you not spare one minute to come to
me and tell me what you wanted to say ?
Could you not do it; could you not spare
one minute of your precious time ? 1| know
you are a very important Member but you
could have spared one minute to  come to
me and tcll me about it. But you only
want to make noise here. After all, Shri
Bancrjee came to me; Shri Jyotirmoy Basu
also came to me. I think, it is only to em-
barrass the Government that you want to
raise it here. I am trying to sce how best
to fit it in. In the cvening after Governm-
ent work and Privatc Mcmber's business is
done, if you have got the patience and mai-
ntain the quorm, let us sit for half an hour
or one hour. 1 do not mind that; but do
not make noise like this. I appeal to bon.
Members not to do that.
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SHRI S. M. BANERJEE (Kanpur) : 1
am extremely happy that you have very kin-
dly ‘taken this decision. At that time, whether
itiss o "clok,or 6 o’clock some of the Minist-
ers might not be there; so, my submission is
that the Home Minister and the Education
Minister specially should be present to dec-
Ide about the teacher problem in U. P.

Secondly, the Kerala Government has
been asked not to withdraw the cases agai-
nst the Central Government employees. I
do not want them to make a statement; I
do not want to argue, but these are the two
matters . . . . (Interruption).
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MR. SPEAKER : What is the point in
my giving half an hour in the evening if
you are raising it now ?

=Y UAAEE g 40 gy A
ST § f5 seamgsl FT A qrweT 9w
w § sSww wfaw fagg & amr
g | zaF fau -dtq a@, fagar
T A TEW , WA F v dare
g

MR. SPEAKER : About the teachers,
if the Education Minister has something to
.say. I will be very happy. It all depends
on his covenience; I am not forcing him
because I know the difficulties of the admi-
nistration.

Now it is over. We shall take it up in

‘the evening after the non—official business is
over.

SHRI J. H. PATEL ( Shimoga )
Spoke a few words in Kannada.

Item No. 9. Nine statements showing
the action taken by Government on various
assarances, promises and under takeings . .
LIntrrupiton).

MR. SPEAKER : It is all over.

SHRI J. H. PATEL :
4n Kannada.

Spoke a few words
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MR. SPEAKER : This also was discu-
ssed in the last two or three days.  About
simultaneous translation, we have been exa-
mining one new method. At present
we have got simultaneous translation in En-
glish and Hindi. We cannot have it in all
the 16 languages but if one more channel
could be added so that if somebody speaks
in Kannada or Tamil it could be translated
in English and Hindi. There are some hon.
Members who really do not know English
and Hindi; they only know their mother to-
ngue. So, we are secing if one more channel
could be added so that if some one makes a
Telugu, Tamil or Kannada speech it could
be translated into English and Hindi, We
have been examining if it is possible.

=t fa T (g9)
qgs &1 st aifgd

MR. SPEAKER : That may not be po-
ssible becausc so many problems are there.
It may not be possible by the Budget sess-
ion becausc you have to import some equi-
pment and train translators in all the 14 la-
nguages. But we are at it. [ have discu-
ssed it. 1 may assure the hon. Member
that we are also as anxious as the hon.
Member.

S v q

SHRI J. H. PATEL : Thank you.

12.40 hrs.
MOTION UNDER RULE 388

Suspension of Proviso to Rule 74 in rela—
lation to constituation (Twenty Second
Amendment) Bill.

THE MINISTRY OF HOME AFFAIRS
(SHR1 Y.B. CHAVAN) : Sir' 1 beg to
move :

«That this House do suspend the first
proviso to Rule 74 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to the
motion for reference of the Bill
further to amend the Constitution
of India, to a Joint Committee of the
Houses.”

MR. SPEAKER : The question is :



